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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 480 OF 2024

IN THE MATTER OF:

VINAY CHILLAR AND ANOTHER .....APPLICANTS
VERSUS

HARYANA STATE POLLUTION

CONTROL BAORD AND OTHERS .....RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 4,
M/S INDER SINGH BHAGWAN SINGH & COMPANY
AND RESPONDENT NO. 14, M/S JSR BHATTA COMPANY.

That the present OA is filed by the Applicant alleging that the
Respondents brick kiln are set up illegally without proper
approvals and being operated without obtaining proper consent
and causing air pollution and soil degradation. It is further
alleged that the said answering Respondents are using coal dust

and plastic waste as fuel causing high pollution.

That this Hon’ble Tribunal considering the issue involved in the
case directed issuance of notice by order dated 24.05.2024. On
the next date of hearing Hon’ble Tribunal granted time to the

answering Respondents to file their response to the OA.

That the answering Respondents herein has been read over and
explained in Hindi the contents of the entire Original Application
and is, thereafter, giving a reply to the allegations made therein.
The answering Respondents raises a preliminary objection to the
Original Application being not maintainable as the same is not

filed in compliance with Rule 8(1) of the NGT Practice And
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Procedure Rules 2011, as the memorandum of Application is not
properly verified, nor the affidavit is sworn in terms of O. 19 R. 3

of CPC.

That, without prejudice to the preliminary objections, on merits
of the case, at the outset all allegations made in the Original
Application are denied and not admitted except to the extent
expressly admitted herein. The allegations made in the Original
Application are not only false but is an attempt to abuse the
process of law of this Court by the Applicants in order to gain

illegal financial benefit from the answering Respondents.

That Respondent no. 4 is brick kiln in name of M/s Inder Singh
Bhagwan Singh and Company which is a proprietorship concern
situated at vill. Bamnoli tehsil Bahadurganj, Jhajjar Haryana. The
Respondent No. 14 arrayed as respondent in Original Application
as Pawan Bhatta is a brick kiln in name of M/s JSR Bhatta
Company, vill. Kanonda. Jhajjar, Haryana and it is also a
proprietorship concern. Both the said Respondents are being run

by the deponent Kulbir Singh.

That Respondent no. 4 was set up as much as 20 years back. The
said Respondent was established after obtaining licence from the
State government under the Haryana Control of Brick Supplies
Order 1972. The Respondent no. 4 was granted licence no. 204
BKJ and the said license has regularly been renewed from time
to time. A true copy of the duplicate licence of M/s Inder Singh
Bhagwan Singh and Company dated 11.01.2022 is ANNEXURE
A-1




7.

That similarly Respondent no. 14 was set up in 2009 almost 16
years back. The said Respondent was established after obtaining
licence from the State government under the Haryana Control of
Brick Supplies Order 1972. The Respondent no. 4 was granted
licence no. 549 BKIJ and the said license has regularly been
renewed from time to time. A true copy of the licence of M/s JSR

Bhatta and Company dated 01.02.2009 is ANNEXURE A-2

That since the introduction of the GST the Respondent no. 4 and
14 are operating having registered under the GST. Both the
answering Respondents have got themselves registered under the
GST since 2020 and 2017 respectively. Hence, the allegations in
Original Application that the said brick klins are unaccounted
and unregistered is false and a concocted narration of fact. A true
copy of the GST Registration Certificate of Respondent no. 4 and
14 dated 20.10.2020 and dated 28.07.2018, respectively is
ANNEXURE A-3.

That in respect of the allegations that the answering Respondents
are operating without proper consent from the HSPCB, it is
submitted that the allegations are false and clear attempt to
mislead this Tribunal. The answering Respondents have CTO
dated 24.01.2022 and 06.01.2023 and are operating in strict
compliance of the same. A true copy of CTO dated 24.01.2022
and 06.01.2023 of Respondent no. 4 and 14, respectively is
ANNEXURE A-4
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10.

11.

12.

That it is submitted that the Respondent no. 14 is allowed to
operate on bio mass fuel 3 tons per day. The Respondent no. 14
has never operated on any other fuel than the allowed fuel. The
Respondent no. 4 is since its establishment operating only on bio
mass. However, the Respondent no. 4 which is allowed to use
coal, 3 tons per day, has used coal dust in year 2023 under a
misconception that it is form of coal and allowed fuel type. The
HSPCB has, thereafter, taken action against the Respondent no. 4
and imposed environment compensation to the tune of Rs.
3,68,750/-. The Respondent no. 4 has paid the same amount on
28.06.2023 only and since then has not used any fuel other than
coal as allowed and in permitted quantity only. A true copy of

the proof of payment dated 28.06.2023 is ANNEXURE A-5.

That it is incorrect and false that the answering Respondents are
operating on plastic waste as source of fuel. The Applicants have
made bald assertions in the Original Application without any
prima facie evidence or proof in support of his allegations.
Hence, the same deserves to be rejected. So far as the allegations
pertaining the plastic factories selling waste to brick klins it is
submitted that the same is a vague and general allegation. The
answering Respondents have neither bought any such plastic
waste nor are using any such waste. The Applicants has failed to
show that the answering Respondents are in any way connected

to the sale of plastic waste by any of the alleged plastic factories.

That the further allegations relating to the discharge of water is
misplaced and misleading. The answering Respondents does not
discharge any water as the brick klins are not water intensive

industry. Mainly, requirement of water is to make the clay with



13.

14.

soil and for drinking purpose. There is no discharge of the water
from the brick klins. The perusal of the CTO also shows that the
mode of discharge and effluent parameters says ‘NA’. Thus, no
case 1s made out on the basis of the aforesaid allegations in

Original Application.

That it is pertinent to mention at this stage that the Applicant
herein has not approached this Tribunal with clean hands. It is
incorrect and false to state that the Applicants have filed the
Original Application with intention to secure a pollution free
environment and for taking down the illegal brick klins. In fact
Applicant No. 1 is a blackmailer and has earlier approached the
answering Respondents and other brick kiln owners demanding
financial benefit to run brick klins in the area. As the answering
Respondents denied to bent down to illegal demand of the
Applicant no. 1 the present false Original Application is filed
abusing the process of law. A true copy of the affidavits made by
some of the brick klins owners dated 05.08.2024 is
ANNEXURE A-6.

That it is also pertinent to mention that a police complaint was
also filed against the said Applicant no. 1 along with call
recording of extortion and the criminal case is pending against
the Applicant no.1. In this respect the Hon’ble Supreme Court
has held in case of State of U.P. v. Uday Education and
Welfare Trust, Civil Appeal No. 2407 -2412 of 2021 decided
on 21.10.2022 that when the credentials and bonafides of a
litigant approaching the learned NGT are seriously raised, the

same cannot be ignored.
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15.

16.

“99. We find that before a litigant is permitted to knock
the doors of justice and seek orders which have far
reaching effects of affecting the employment of
thousands of persons, stopping investment in the State,
prejudicing the interests of the farmers; the credentials
and bonafides of the applicants must be tested. In the
present case, there is scope to infer that the litigation
could be at the behest of the existing WBIs who wanted
to avoid competition and continue to get raw material at a
cheaper rate. There is also scope to infer that it could be
at the behest of the WBIs in the adjoining Yamuna Nagar
district of Haryana where lakhs of tons of timber is
exported from the State of Uttar Pradesh. There is scope
to infer that it could be in the interest of middlemen who
are engaged in exporting timber from Uttar Pradesh to
Haryana. We would, therefore, only request the
learned NGT that, when credentials and bonafides of
such litigants are seriously raised and when
entertaining the grievance of such litigants, which is
likely to adversely affect the rights of many, it should
ensure the bonafides and credentials of such
litigants.”

That in light of the aforesaid this Tribunal shall enquire from the
Applicant the source of funds for filing numerous applications
before this Tribunal, reasons for not arraying as party other bick
klins out of admittedly stated 400 brick klins in the region,
reason for filing of petition with false facts without assertaining

from the HSPCB about the CTO of the answering Respondents.

That it 1s lastly submitted that the answering Respondent has
always complied and followed each and every rule and law
scrupulously. However, the answering Respondent states that in
the event any further direction, if any is passed by this Tribunal,
the answering Respondent shall be obliged to follow the same as
well. It is lastly submitted that considering the fact of compliance
by the answering Respondent and the fact that the answering
Respondent is a source of livelithood to huge section of society

who are directly and indirectly engaged with the answering



Respondents, this Tribunal may be pleased to dismiss the O.A.

with heavy cost to the Applicants.

Kulbir Singh

Proprietor,

M/s Inder Singh and Bhagwan Singh and Company
(Respondent no. 4)

And

M/s JSR Bhatta Company

(Respondent no. 14)

Through o

(GAURAYV AGARWAL)
Advocate for Respondent No. 4 and 14

GRV LEGAL

Advocates and Legal Consultants
0-703, Aditya Mega City,
Vaibhav Khand, Indirapuram,
Ghaziabad, U.P NCR- 201014
Mob- 8802911392

Email- gaurav(@grvlegal.in
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.480 OF 2024

IN THE MATTER OF:
MR. VINAY CHHILLAR AND ANOTHER
VERSUS

HARYANA STATE POLLUTION
C OL
BOARD & OTHERS ONTE RESPONDENTS

APPLICANTS

AFFIDAVIT

I, KULBIR SINGH, aged about 44 years, S/o Shri Ram Snehi, R/0
House No. 583, Pahladpur (15-R), District Sonipat, Haryana-131402, do
hereby state on solemn affirmation as under: -
spondent in the
t with the facts
t to swear this

1. That the d'ep'onent is the Proprietor of the answering Re
presex}t Original Application as such I am well conversan
and circumstances of the present case and hence, competen
affidavit.

2. That I have gone through the accompanying Reply from para 1to ]6and
say that the contents thereof are true and correct to the best of my
knowledge and belief and I believe the same to be true.

3. That the Annexures R-1 and R-6 to the reply are true copy of the

documents. N

=% \0/ emnly affirmed on this ___day of June, %025 at Sonipat, Haryana.
P
; N é—‘\ : J;al
DEPONENT

WEIN % ._{: ,’;‘
 VERIFICATION

TN 7 .
] rirﬁg‘df at Sonipat, Haryana on this day of June, 2025 that the

e
%‘{cgﬁéﬁs of my above affidavit are true and correct to my knowledge and
no part of it is false and nothing material has been concealed therefrom.

I

& ‘ DEPONENT
AT TES TED
18 1615

Mukesh Kumar Saini
Advocate & Notary

Buonauuigarh Jjr (Hr. )

R



Duplicate 1icence issued against TC No. 0089194112 dt. 11-01-2022
e FORM- 3
FHE HARYANA CONTROL OF BRICKS SUPPLIES ORDER, 1972

1CC & wle o | y
| seence under clause 6 of the Harvana Control ot Brie

ks Supplies order
Licence No. 204-BKJ
District - Jhajjar

Name - MU Inder Singh Bhagwan Singh & Co. VPO Bamnoli Teh B.Garh Distt.
Jhajjar

Through - (Prop) Sh Kulbeer S/o Sh. Ram Snehi

Postal Address @ Sh, Kulbeer  Sio Sh. Ram Snehi R/o 10787, Pocket 10, Sec-21

Rohint Delhi is 1 icence o M/s lndet Singh Bhagwan Singh & Co. VPO Bamnoli Teh
B.Garly Distl. Jhapar, Manutacture, sell or supply bricks at there mentioned the address
of the place of Business Killa No 26//9,.10,.11 in Village Bamnoli Teh Hahadurgarh
Distt Jhajjar.

- Sd-

District Food & Supplies Controller
Jhajjar

Note: Descripuon of ‘Rricks' according o clausg 2 (a) of the hast Punjab control of
Bricks Supplies Act, 1949, 1s as under.

‘Bricks” means any piece of burnt clay having a geometrical shape fired in a kiln.

Renewal Endorsement

{ate from whien : Date of Signature of 1ssuing Remarks
Renewal ap;,\ii«:.mic cxpivy authonty
Aftested

Licence Renewed uplo 31-03-2023

Distt. i) A upplics 4monsfeler
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1o ANNEXURE A-2
3906 THE HARYANA CONTROL OF BRCIKS SUPPLIES ORDiR 197

i.icence under clause 6 of the Haryana Centrol of Bricks suppll s OF der,

' Licence No. 549-BIK.)

| District:-  Jhajjar |

Nawe 1 M/S.LNRCBHATTA COMPANY, KANONDA TEHSIL _B/GAR
DISTRICT JHAJJAR

Parconiiec through:- “ho Jaipal S0 Sh. Dkaram Siagh (Propg

L0 Vil Soheti Teh.icbrarkhoda Disit Soce

A # i £ be i b5 of Y e S xtd R L e S
Vi)s 1.5, K. Bhatta Co. Ranonda, mansaciure, 35105 <00

bricks at there J“.CI"IIUHcd the addresses of the place of busines: Khaw ¢
325/301 Khar 11 No.333 Killa Numbrain Mo .06/ 26,17/ .24 \I“dna Kooty
1202t Brarh tistt., Jhapar.

[hat Licence shall be valid up to 31" March 2009
vl
/

e - e N
Wheti ~+ fele . S .
24 beped Vool SLIIRET Tl
Cx \ - - -
g B g see )
i~ Fivy R i \ -

3

Note: O eription of Peciks according to clause 2 (a) of the Fase PurioF
' !

Conuol of Bricks Supplies Act, {249, is as under.

“Brick means anv piece of burnt ~ ay having a geometricai shape tire
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ANNEXURE A-3

wala o

Government of Indin
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 06ATSPSOS97A4ZS

R ST S , O ]
| Legal Name KULBIR SINGH
2 | Trade Name, it any INDER SINGH BHAGWAN SINGH & COMPANY

\ 3 Constitution of Business Proprictorship

‘ 4. |Address of Principal Place of VILLAGE BAMNOLI, TEHSIL BAHADURGARH. BAMNOLI,

Business Thayjar, Haryana, 124505

\

I R

| 5. |Date of Liability

\ 0. |Period of Validity ['rom 2071072020 |To Not Applicable

—_—l - 1
. Type of Registration )

pe i Regular

|

i

|

F i
S Particulars of Approving Authority

Signature

|Name

Designation

Junisdicnonal Office

Y. Date ol 1ssue ol Certificate 20/10/2020

INU[U: The registration certificate 1s required to be prominently displayed at all places of business in the State

This is a system generated digitally signed Registration Certifieate issued based on the deemed approval of application on 207102020 .



Annexure A
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.../__./,.

I esral Name

I'rade Name, 1f any

Details of Proprictor

-

13

U6ATSPSOROTAAZS
KULBIR SINGH

INDER SINGH BHAGWAN SINGH & COMPANY

Name KULBIR SINGH
Designation/Status PROPRIETOR

Resident of State Haryana

Annexure B
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Government of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 06ATSPSO897A379

"1 |Legal Name KULBIR SINGH

| 2 |Trade Name, if any J.S.R. BHATTA CO. _

; 3 Constitution of Business Proprictorship

‘ Address of Principal Place of Village Kanonda, Village Kanonda, Kanonda, Jhajjar, Haryana,
Business 124507

5. |Date of Liability 01/07/2017

!' 6. |Period of Validity FFrom 01/07/2017 |To NA

||‘ 7 I'vpe of Registration Regular

| ‘

I S |

| 8 Jl’urliculars of Approving Authority

Digitally signed b GOODS
AND SERVICES#AX NETWORK 1
Date: 2018.07.28-91:55:11 IST

JSigll‘dllll‘c
| Signature Not \i;;;ii
y

{Name
[
|
|

Designation

Junisdictional Office

[
[ 9. Date‘of'issue of Certificate 28/07/2018

M}lc: The registration certificate is required to be prominently displayed at all places of business in the State.

This is a system generated digitally signed Registration Certificate issued based on the deemed approval of application on 01/07/2017 .
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GSTIN O6ATSPSO897A3ZY

i ceal Name KULBIR SINGH

I'rade Name. 1f any J.S.R. BHATTA CO.

Details of Additional Places of Business

[otal Number of Additional Places of Business in the State

Anneyure

A

-

S
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Annexure B

(GSTIN OO6ATSPSORYTAZZY
1 coal Name KULBIR SINGH
| rade Name. 1if any JS.ROBHATTA CO.

Details of Proprietor

| Name Kulbir Singh
Designation/Status Proprietor
Resident of State Haryana




| 7 ANNEXURE A-Y 403

»:‘f-ll HARYANA STATE POLLUTION CONTROL w :
o e 89 B()r\l{D )
ﬂ,‘—fg;(—;,SCF No. 42 & 43, Shopping Centre,Sector-6, Huda, - :
HSPGE Bahadurgarh Ph. 01276-243077 (O) Email:-
hspebrobdh @gmail.com
E-mail: hspch@hry.nic.in

No. HSPCB/Consent! : 313116122JHACTOA 19311911 Dated:24/01/2022

To.
M/ INDER SINGH BHAGWAN SINGH AND CO
VILLAGE BAMMNOLI

Subject: Grant ol consent to operate to M/s INDER SINGH BHAGWAN SINGH AND CO

Please refer to your application no. 19311911 received on dated 2021-12-26 1n
regional office Bahadurgarh. With reference to your above application for consent to
operute. M/s INDER SINGH BHAGWAN SINGH AND CO 1s here by granted consent as per
following specthication/Terms and conditions.

Consent Under AIR

Period of consent 01/04/2022 - 31/03/2025

Industry Type Brickfields ( excluding fly ash brick manufacturing using lime process)
Category ORANGE

Invesunenn In Lakh) 48.700001

Total Land Area(Sq.| 12800.0
meicr)

Total Buithup Arca(Sq.| 2900.0
metery

Quantity of effluent ‘
1. Trade 0.0 KL/Dav

2. Damesnc 0.0 KI/Day
Nutnbwer ol outlets 0.0

Modc of discharge
L. Domiesuc NA
2. Trade NA

Domestie Effluent Parameters

I. NA

Trade Effluent Parameters
I.NA

Number of stacks |

Height of stack

. 5 T A C K|30METLRS FROM GROUND LEVEL
ATTACHED ToO
GRAVITATIONAL
SETTLING
Cll AMBER

Emission parameters




¥ SPM ‘ 250 me/in 3 e
12. NONX me/ma3 -
, 3. NON | mg/m3 :
JProduct Detais < BRIt |
1 BRICKS ANDJISOD0 Numbers/ day ;
ITALES
L(‘gp:wil_\ of boiler —
1. NA Tonwhi B
Type of Furnace

. NA

Type of Fuel y
1. Coal 3 Ton/day

Raw Material Details

SOIL. 45 Meune Tonnes/Day

IWATER B N Kilo Liters/Day i

Regional Officer, Bahadurgarh
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values., storage tanks cte. shall be leak prool. In plant allowable pollutants
levels. if spectfied by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders 1ssued by the Board
i thas consent order at all subsequent tmes without negligence of his /its part. The
apphcant/company shall be liable for such legal action against him as per provision ol the
lawsuct o case ol violaton ol any order/direcuves. Issued at any time and or non compliance
ol the terms and condittons ol his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
ol expiry of this consent.

4 Necessary lee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent applicanon.

5.1 due to any technological mmprovement or otherwise this Board is ol opinion that all or any
ol the conditions referred 10 above required variation (including the change of any control
equipment etther i whole or in part) this Board shall after giving the apphicant an opportunity
ol being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditons so varied.

6. The industry shall provide adequate arrangement for lighting the accidental leakages,

discharge ol any pollutants gas/hquids Irom the vessels, mechanical equipment ete. which

likely o cause environment pollution.
2.

are

The industry shall comply noise pollution (Regulation and control) Rules, 2000.

- Fhe industry shall comply all the direction/Rules/Instructions as may be |
M()H /CPCBMHSPCB from time to time.

9. The mdustry shall ensure that vartous charactenstics of the efflue

issued by the

nts remarn within the

ole g
tolerance limits us specitied in EPA Standard and us amended [rom time 1o time and at no time
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the concentration of any characteristies should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change n the raw material i process, mode of tr satment/discharge ol effluent. In cuse ol
change ol process at any stage during the consent period, the industry shall submit fresh
consent apphication alongwith the consent to operate [ee, if found due. which may be on any
account and that shall be paid by the industry and the industry would ininediately submit the
consent application to the Board i the event of any change during the year in the raw material,
quantity, quahity ol the eflluent, mode ol discharge, treatment lacilities ete.
11. The officer/ofTicial ol the Board shall reserve the right to access for the inspection of the
industry m connection with the vanous process and the treatment fucilities. The consent to
operate is subject o review by the Board at any time.
12. Permissible linits tor any pollutants mentoned in the consent 1o operdte order should not
exceed the concentration permitted in the elfluent by the Board.
13. The dustry shall pay the balance fee, i case it is found due from the industry at any tume
later on.
14 11 the industry fwls w0 adhere 1o any ol the conditions of this consent (o operate order. the
consent 1o operate so eranted shall automatically Tapse.
15, 11 the industry is closed temporarily atits own, they shall inform the Board and obtain
permission before restart of the unit.
16. The mdustry shall comply all the Directions/ Rules/Instructions issued from tme to tme by
the Board.

Specific Conditions :

1. That the unit will abide by MoEF notilication regarding fly ash notification regarding use of
fIv ash as per directions ol Hon'ble Supreme Court/ High Court & ensure use ol 25% ol tly ash
on weicht to weight basis for manufacturing bricks as pre the latest direction issued by CPCB.
2 That if the unit will found using illegal [uel at any stage, CTO so granted will be revoked
without @aving any further notice beside taking action w/s 31A of Air Act. 3. The unit wall not
excayate brick earth or ordinary clay more than 1.5 meters from adjoining ground. 4. The unut
will strictly comply with the directions of Hon'ble Courts/ NGT/CPCB/EPCA/Board issued
from tme to time. 5. Unit will abide with the decision of appeal pending belore Hon ble apex
court. Unit will comply with the direction/conditions of EPCA/CPCB/MoEF 1ssued Irom time
to tme Jailing which CTO so granted will be revoked without giving any further notice. 6. Unit
will provide adequate sampling hole, platform and ladder as directed by CPCB on the
chimney/Stack ol Brick kiln. 7. The unit will pave the adjoining area of the Brick Kiln with
Bricks as per the Directions of CPCB for controlling the fine dust emission.8, Unit will submmnt
the record regarding use of [y ash being obtained from thermal power plant in order to ensure
comphance directions issued by CPCB. 9. The unit will not start its operation n violation ol
the Hon'ble NGT orders and Umit will comply Hon'ble NGT directions pertaining to brick
Kilns in Utkarsh Pawar in OA 1016/2019. 10, That the unit will not use the illegal fuel such as
waste rubber. plastic etc. 11, The umt will comply with the directions ol Food & Cwil Supply
and consumer aflair dated 28.07.2017. 12. The unit will strictly comply with the directions of

CPCB 1ssued vide letter no.946 dated.14.11.17 for bncek kilns, Digitally 50764 by DIESH
DINESH auwa‘rfb»;
KUMAR YADAY D wizel e

Regional Officer, Bahadurgarh
Harvana State Pollution Control Board.
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g BOARD
HSPRE SCF No. 42 & 43, Shopping Centre,Sector-6, Huda,
7 Bahadurgarh Ph. 01276-243077 (O) Email:-

hspchrobdh @gmail.com
E-mail: hspch@hry.nic.in

No. HSPPCB/Consent/ : 313116123THACTOA31793079 Dated:06/01/2023

To
MAs :M/As S R Bhaua Company
Viltage Kanonda Daste Thagya

Subject: Grant ol consent to operate to M/s M/s 1. S. R. Bhatta Company

Please refer to your application no. 31793079 received on dated 2022-12-201n
regtonal orfice Bahadurgarh, With reference to your above application for consent to
operate. M/s M/ 1SR Bhatta Company is here by granted consent as per lollowing

specthcauonTerms and conditions.

—

Conscut Under AlIR

Period of consent 01/04/2023 - 31/03/2026

Industry Type Brickfields ( excluding tly ash brick manufactunng using Line process)
[ Cateary ORANGE

Investneni ln Lakh 47.5

| Total Land AreatSqg. | 110000

MCCi )

Fotal Burwp Arcaldq.| 41000

mneler
ﬁ()u;mm_\ of ¢ffluent

1. Trade .0 K1/Day
2. Domestic 0.0 K1L/Day
| Number of outlets 0.0

Mode of discharge

L. Do st . NA

2. Trade NA

Domestic Effluent Parameters

I.NA

Trade Etfluent Parameters

I.NA

Numbicr of stachs |

Heicht of stack

[ ST A C K[300MLTERS

ATTACHED TO
GRAVITATIONAL
g BT 451 K .6
CHAMBER

Emission parameters
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PSP 250 mg/ind

LATEL 0. M

[3 NON medims J

f

1_.»\___5} N e s

Product Details S o US|
. Bucks 1AC0O Numbers/ day o

Capacity ol boiler

. NA Ton/

I'y pe of Furnace

1. NA

TypeofFpdd

. B Nass IO TON PER DAY

Raw Material Details

SO 1S Metrie Tornes/Day
| WATER 2SKioLnewDay

Regional Officer, Bahadurgarh

Haryana State Pollution Control Board.

Terms and conditions

1. The upplicants sh
All hose pipelines values. storage
Jevels. 1f specilied by State Board should be met strictly.

2. The applicant/company sh

in this consent order at all subsequent times without negligence of s /its part. The
ainst him as per provision ol the

appheant/compuny shall be liable for such legal action ag

all maintain good house keeping both within factory and in the premises
Lanks ete. shall be leak proof. In plant allowable pollutants

all comply with and carry out directive/orders 1ssued by the Bourd

Jaw /et 10 case of violation ol uny order/directives. Issued at any ime and or non complince

of the terms and conditions of his consent order.
3. The applicant sh
ol expiry ol this consent.
d. Necessary lee as |
alonowith the consent appheation.

5.1 due o any technol

all make an appheation for grant of consent at least 90 days before the date

sreseribed for obtaining renewal consent shall be puid by the applicant

of the conditions relerred 1o above required varation (including the change of any control

equipment either m whole or m part) this Board shall alter giving the appheant an opportuniy
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yeical improsement or otherwise this Board is ol opimon that all or any

of ey heard vary all or such condition and there upon the apphicant shall be bound to comply

with the conditions so varied.

6. The mdustry shall provide adequate wrangement tor fighting the acadental leakages

discharee ol any pollutants gas/hquids from the vessels, mechameal equipment ete. which are

likely 1o cause enviconment pollution.

7. The mdustry shall comply noise pollution (Regulation and control) Rules, 2000,

8. The mdustry shall comply all the direction/Rules/Instructions as may be issued by the

MOEF/CPCB/HSPOB Trom unic to time.

). The industry shad] ensure that varous charactensues of the elfluents remain within the

tolerance s as speailied m EPA Standard and as amended from ume to time and at no tme

the concentration of anv characteristics should exceed these hmits for discharge
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(0. The mdustry would immediately submit the revised application to the Board in the event of
any change in the raw material in process. mode of treatment/discharge of effluent. In case of
change ol process al any stage during the consent period. the industry shall submit [resh
consent application alongwith the consent to operate fee. if found due, which may be on any
aecount and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board i the event of any change during the year in the raw material,
quantity, quality of the elfluent. mode of discharge, treatment lacilities elc.
11 The officer/official ol the Board shall reserve the right to access for the inspection ol the
industry 1 connection with the vanous process and the treatment facilitics. The consent to ¥
operate is subject to review by the Board at any tiue.
12, Permissible limits Tor any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the elfluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any tme
later on,
411 the industry tasls 10 adhere 1o any ol the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15 1 the industry is closed temporarily at its own. they shall inform the Board and obtain
permission before restart of the umt
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board

Specilic Conditions :

I, That the unit will abide by MoEF notification regarding fly ash notilication regarding use of
{1y ush as per directions of Hon'ble Supreme Court/ High Court & ensure use of 25% of fly ash —
on welzht o weight basis for manufacturing bricks as pre the latest direction issued by CPCB.
2 That if the unit witl found using illegal fuel at any stage, CTO so granted will be revoked
without ¢iving any further notice beside taking action u/s 31 A of Air Act.

3 The umit will net excavate brick earth or ordinary clay more than 1.5 meters [rom adjoining
ground.

I The umit will strictly comply with the directions ol Hon'ble Courts/

NG TCPCBAEPC A/Board issued [rom time 1o time.

S Ut will abide with the decision of appeal pending before Hon’ble apex court. Unit will
comply with the direction/conditions ol EPCA/CPCB/MoEF issued from time to time tailing
which CTO so eranted will be revoked without giving any further notice.

6. Unit will provide adequate sampling hole; platform and ladder as directed by CPCB on the
chimney/Stack ol Brick kiln.

7. The umt will pave the adjoining area of the Brick Kiln with Bricks as per the Directions ol
CPCB Tor controlling the Line dust emission, ;
S, Uit will submt the record regarding use ol (ly ash being obtained from thermal power plunt
1 order 10 ensure compliance directions issued by CPCB.

9. The umt will not start its operation in violation of the Hon'ble NGT orders and Unit will
comply Hon'ble NG'T directions pertaining to brick Kilns in Utkarsh Pawar in QA 10162019,

10. 1 hat the unit will not use the illegal fuel such as waste rubber, plastic etc.

1. Che umt will comply with the directions of Food & Civil Supply and consumer alluir dated
28.07.2017.

12, The umt will strictly comply with the directions of CPCB issued vide letter no. 946
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Haryana State Pollution
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IN THE NATIONAL GREEN TRIBUNAL. PRINCIPAL BENCIHL NEW DELHI
ORIGINAL APPLICATION NO. 480 OF 2024

VAKALATNAMA
IN THE MATTER OF :
MR. VINAY CHHILLAR & ANOTHER .../\pplicanls
Versus
HARYANA STATE POLLUTION CONTROL. BOARD & ORS. ...Rcspondcnlx

KNOW ALL to whom these present shall come that 'We  TCR BHATTA @ PAWAN BHATYTHhe
above named Regpendemt Mo+l do hereby appoint _SHRT GIAVROY AGARWAL

(hereinafter called the advocatess) to be my;our Advocate in the above noted case and authorize him :- To
" act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be
tried or heard and also in the appellate Court including High Court subject to payment of fees separately for
each Court by me us. T'o sign. file veriiv and present pleadings. appeals cross objections or petitions for

execution review. revision. withdrawal. compromise or other petitions or atfidavits or other docaments as
may be deemed necessary or proper for the prosceution ol the suid case inall its stages. To file and take buck
documents 1o admit and or deny the documents ol opposite party. Fo withdraw or compromise the said case
or submit to arbitration any difterences or disputes that may arise touching or in any manner relating to the
said case. To take execution proceedings. The deposit. draw and receive money. cheques, cash and grant
receipts thercot and to do all cther acts and things which may be necessary to be done for the progress and in
the course of the prosccution of the said case. To appoint and instruct any other Legal Practitioner.
authorizing him to exercise the power and authority hereby conferred upon the Advocate whenever he may
think it to do so and to sign the Power of Attorney on our behali. And I'We the undersigned do hereby agree
1o ratify and confirm all acts done by the Advocate or his substitute in the matter as my.our own acts. as if
done by me‘us 10 all intents and purposes. And |- We undertake that I+ we or my ‘our duly authorized agent
would appear in the Court on all hearings and will inform the Advocates for appearance when the case is
called. And | we undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the Court shaltl be of the Advocate which
he shall receive and retain himselt.

Dated this 28" dav of ANy, 2023

Accepted. i ified and satistied about the due execution ol the Vakalatnama

o> \ K
A
(GIRURAV AGARWAL) f
Advocate / g Applicant/ Respondent
Up/05£72/20° o
Memo Of Appearance (R%"’*“‘\“"* Reiy )
To ISR Bhalde (@ Pavitn Bhaiy

The Registrar Thveugh Kulbic Singh
National Green Tribunal
New Delhi
Sir.

Please enter my appearance for the above named
Petitioners/Plaintift(s)/Appellant(s)/Respondent(s)/Defendant(s)/Caveator(s) Intervener(s) in the
above mentioned Petition/Appeal/Suit/Reterence.

Thanking you.
Yours Sineerely.

= P

( GALRAY AGARRWAL. ) \_
Advocate

Dated ;- vo0éReA5
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